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Lte of Order : 23.04.2003. 

/Pre sent : Hon' Me Mr. 	BisWa3, iini strativ Meer 

/ 	 Hon' ble M, A. sathath Khan, Judicial Member, 

/ 	 SDha s Chanóx a sarkar  

—vs.- 

Union of India & Ots. 
1 

For the applicant 	; Mr. içK,Maitra, Counsel 
Mr. B. Mukherjee, counsel 

For tt respondents : Ms. U. Sanyal, Counsel. 
I 

ORDER 
I 	• 

MR,A.STFTH KN, JM: 

Heard the Ld. Counsel for th ap.icant'arict,the r por.ents 

at length, after hearing the argurtnts, we feel that the 

marked in the enquiry should be produced 

before us for our ] rus Cl. Under these c ± rc umstar e s, the  
re spond flts are dircteci to produce the above said documents 

on 01.05,2003, when the matter will appar as part heard 
on toj> 

.2. Plain copy of this order be. handed over to the Ld. Counsel 
fo both parties 

MEMBER () 

/ 
/ 

ASVS 


